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ORDER OF THE TRIBUNpj 

Heard 1r. A.Ahmed, learned counsej 

for the applicant. 

The application is admitted. Cell 

for the records. 

List on 26.3.2002 for order. 

Pember 	 Vice-Chairman 

List an 30.4.2002 to enabje the Respon.. 
dents to Pile written Statement. 

\L L 
Member 	 Vice-Chajr,an 

—74 	30.4.02 	 List on 28502 to enab1 the 

respondents to rile written statement. 

-'&b' 

Nil 
H 
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Manber Vk~a~lrm 
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28.5.02 	Written statement has been filed. 

The cast may now be listed on 27.6.2002 

for hearing. The applicant may file, 

rejoinder, A if any, within two ueeke 

from today, 

lice.'Chairman 

mb 

; 	 27.6..02 	It is stated that Mr A.jthmed, 

learned counsel for the applicant is 

on accommodation. 

List again on 198.2002 for 

• hEaring. 

..
. 

.:: 	

... 	
. 

Member 	. 	 . VjceChajrrnan 

pg 

..... 	 . . 1982002 	Heà 	t 	learned counsel for 

ii 	 the 	pries. 	Iearing 	concluded. 

Judgment delivered in open court, 

f/ 41fQ' 1)1i  kept in separate sheets. The 

application is disposed of. No order 

as to costs. 
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0.A./4-No.. ?. 	.of 2002 

L)ATt OF 

Shri Namal Chandra Das & 134 others 	 APPLICANT(S) 

Mr A. Ahmed 	
ADVOCATs FOR. Th APP ICIJJ.( 

_VnR.SUS_ 

The Union of India and others 	 R5PoNiJ1.NT(S) 

Mr A.K. Chaudhuri, Addi. C.G.S.C. 	 FOR. TiiL 
SPONLNT(S) 

TM±L' HONL MR JUSTICE D.N. CHOWDHURY, VICE-CHAIRMAN 

TkW hON'LL  MR K.K. SHARMA, ADMINISTRATIVE MEMBER 

Whether R.eporters of local papers may be allowed to see 
the judgmsnt 

To be referred to the Reporter or not 7 

Whether their Lordships wish to see th fair copy of the 
judgment ? 

7hether the judgment is to be circulated to the other 

Benches 

Judgment delivered by Hon t  ble Vice-Chairman 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.57 of 2002' 

Date of decision: This the 19th day of August 2002 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-chairman 

The Hon'ble Mr K.K. Sharma, Administrative Member 

Shri Nomal Chandra Da 5 and 134 others 	 Applicants 
ii All the applicants are working 
under the Area Manager, Canteen Stores 

LI 	Department, Area:Depot, 
BArmy Supply Depot Road, 
r;P.O.Dimapur, Nagaland. 
By Advocate Mr A. Ahm.ed. 	. 

- versus - 

jl. The Union of India represented by the 
Secretary to the Government of India, 
Ministry of Defence, 
New Delhi. 
The General Manager, 
Canteen Stores Department, 
Mumbai. 

The Regional Manager (East), 
Canteen Stores Department, 
Narengi, Guwahati. 
The Area Manage. r, 
Canteen Stores Department, 
Area Depot, Army Supply Depot Road, 
P.O.- Dimapur, Nagaland. 	. 	. Respondents 

By Advocate Mr A.K. Chaudhuri, Addi. C.G.S.C. 

0 R D E R (ORAL) 

1 COWDHURY. J. (v.C.) 

The issue relates to payment of Field , Service 

C.ncession to Civilian employees. The applicants are 

iurder the Area Manager, Canteen Stores Department, Area 

Depot, Army Supply Depot Road, Dimapur, Nagaland. All the 

\f 	

aplicants joined together for redressel of their common 

grievances ......... 

. 	 . 	 .. 	 . 	 . 
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: 2 : 

grievances as to the payment of Field Service Concession 

(FSC for short) at the revised rate as per recommendation 

of the Fifth Central Pay Commission with effect from 

1.5.1999. Earlier, a batch of applications were filed 

before this Tribunal seeking for direction for providing 

FSC to the applicants of those cases in terms of 

Government Circulars and Orders. The O.A.s, namely 

O.A.No.267/1996, O.A.No.280/1996, O.A.No.17/1997, 

O.A.No.12/1997 and O.A.No.269/1996 were finally disposed 

of by this Tribunal on 10.6.1997 directing the appropriate 

authority to pay FSC in the light of the decision rendered 

by the TrIbunal in O.A.No.124/1995 and O.A.No.125/1995. 

According to the applicants all of them are being paid FSC 

at the old rates though the rates have been revised as per 

the recommendations of the Fifth Central Pay Commission. 

The local authority, namely the Area Manager, Canteen 

Stores Department, Dimapur, vide communication dated 

16.3.2001 wrote to the concerned authority for making 

appropriate disbursel of the allowance on the basis of the 

Fifth Central Pay Commission Report. The Deputy General 

Manager on behalf of the General Manager, Canteen Stores 

Department, Mumbai by communication dated 10.4.2001 wrote 

to the Secretary, Board of Control, Canteen Services, New 

Delhi for taking appropriate steps for releasing the 

revised FSC to Dimapur, B D Bari and Masimpur Depots. In 

the said communication the authority referred to its 

earlier letter dated 30.8.2000 and reminders on the issue 

dated 16.11.2000 and 12.1.2001. Thereafter also reminders 

were issued by the authority, but till now no decision has 

been taken. 



¶ 
	

: 3 : 

In the written statement the respondents have 

stated that they are awaiting appropriate decision by the 

authority. 

We have heard Mr A. Ahmed, learned counsel for the 

applicants as well as Mr A.K. Chaudhuri, learned Addl. 

C.G.S.C. at length. Mr A. Ahmed submitted that there was 

no justification for delay in taking appropriate decision 

since the matter was clarified by the Government of India 

in 	its 	communication 	dated 	5.8.1998 	vide 	memo 

No.95257/2/BOCCS/2'149/D(MOv)/98. Mr Ahmed submitted that 

as per the Presidential sanction the applicants are 

entitled for FSC who are serving in the Canteen Stores 

Department as indicated in the said communication. 

The material facts clearly indicated that FSC was 

further modified on the recommendation of the Fifth 

Central Pay Commission. If such recommendations were made 

we do not find any justification for withholding such 

benefit to the eligible employees. We are, however, not 

inclined to go into the merits of the application at this 

stage in view of the statement made by the learned Addl. 

C.GS.C. that the authority are iti seisin Of the'.matter an 

they would- soon, take an appropri'at.,  decision on the matter. 

We accordingly direct the respondents including 

respondent No.1 to take appropriate decision in the matter 

with utmost dispensation and communicate the same to the 

applicants as expeditiously as possible preferably within 

two months from the date of receipt of the order. 

The application, is accordingly disposed of. There 

shall, however, be no order as to costs. 

\L 
K. K. SHARMA 

ADMINISTRATIVE MEMBER 

ti 
D. N. CHOWDHURY 

VICE-CHAIRMAN 

nkm 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

- GUWA 'rI'NCH AT GUWAHATI, 

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL 

ADMINISTRATIVE TRIBUNAL. ACT 198) 

ORIGINAL APPLICATION NO. 	OF 2O2. 

Sri Nornal Chandra Das 	& Ors. 

-" Applicants 

-Versus-'- 

The Union of India & Others 

.4

- Respondent. 

INDEX 

Si ;No. 	Particulars 	Façje No. 

11 	Application 	1 to 

23 	Verification 	- -- Vi 
33 	Annexure-A 	 - 

43 	Annexure-B 	- 

51 	Annexure--C 

61 	Annexure-D 	- 	- 

7:1 	Annexure'--E 	- - 

81 	Annexure-F 	- 

93 	Annexure-G, 	- - 

101 Ann€'xure-H 

1.11  Annex u re- I 	- 	'3 

Ad .c:ate 
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• 	IN THE CENTRAL. ADMINISTRATIVE TRIBLJNAL, 

GAUHATI BENCH AT GAUHATI 

(AN APPLICATION UNDER SECTION 19 OF THE 

CE:NTRAL ADMINISTRATIVE TRIBUNAL ACT I  1985. 

ORISINAL APPLICATION NO. 	OF 2002 

5/No .P/No. 

ij 3tO 

 0070 

 1079 

 1089 

 1243 

 1'7i 

 127 

 1473 

 1636 

io: 1987 

 2022 

 2163 

 2295 

14]' 2364 

f5J 2464 

 2481 

 2580 

 2685 

 2710 

 2712 

1 2729 

22]' 2751 

Name 

SHRI NOMAL CHANDRA DAB 

SHRI K.N.R. PILLAT 

SHRI R.C. 

SHRI B.B. MAZIJMDAR 

SHRI AMALENDER DES 

SHRI P.C. VAISH 

SHRI R.K. CHAKRASORTHY 

SHRI S.K. BISWAS 

SHRI P.T. ISSAC 

SHRI ANAND SWARUP VERMA 

SHRI F.JS.RAWAL 

SHFI S.S. VISHAL 

SHRI BHAGIRATHI RAM 

SHRI EHOOP SINI3H 

SHRI P.I(.ROY 

SHRI T.LAL SINSH 

SHRI WAHAZUDDIN 

SHRI SOUR ACHARJEE 

SHRI AMAR NATH SHARMA 

SHRI T. MOHAN DASAN 

SHRI S.K. BAJAJ 

SHRI B.SASI f:UIIAR 

Degn. 

PEON 

ASM 

AM 

BK II 

SUPE T 

SKI 

ACCT 

SeC 

s:i i 

BK III 

BK III 

5}:: III 

SK ]Jj 

SK III 

(DC (5) 

B/I NCHARGE 

DRIVER 

LDC (5) 

LDC (B) 

IJDC 

UDC 

LDC (B) 



SINo.PINo., Name Desqn 

233 2752 SHRI S.SARKAR LIDC 

243 2819 SHRI SUBHASH CHAND LDC 	(5) 

251 2860 SHRI ASHISH CHAKRABORTY LDC 	(8) 

26] 2986 SHRI DEBASHISH DEB L.DC 	(5) 

273 3167 . 	SHRI M.KHAN PEON 

281 3190 SHRI NCDAS PEON 

293 3310 E3HRI DONSRAI HW/N 

301 3885 SHRJ: RATNAKAR SHARMA NUK 

313 3886 SHRI K.L.DEBNATH 	. CARPT 

323 391 SHRI PADAM BAHADUR MUF:: 

333 3994 SHRI NRC. 	TIWARI PACKER(0) 

343 4033 SHRI PCSAHA MAZ 

353 4203 SHRI SHIV MANGAL RAI DRIVER 

363 4299 SHRI U.N.INGH MAZ 

371 4030 SHRI RAJENDRA RAM MAZ 

38] 4314 SHRI KEDAR NATH MAZ 

391 4331 SHR1 RAM BACHAN MAZ 

.403 4385 SHRI I .T 	BAHADUR WIN 

413 4514 SHRI RAMANUJ RAI MAZ 

421. 4515 SHRI PRABHU RAIi W/N 

433 4524 SHRI KEWAL SOWALA MAZ 

 4549 SHRI SUDAMA CHOLJDHARY W/N 

 4617 SHRI CHANDESWAR FARASAD WIN 

463. 4713 SHRI SRI RAM BAHADUR COOK 

471 4722 SHRI SRI GOFAL BISWAS MAZ 

481 4726 SHRI NAND KISHORE RAI MAZ 

491 4735 SHRI BRISHA ORANG 3/WALA 

503 4800 SHRI RANCHANDRA NAIR MAZ 

513 4837 SHRI NAHESH SAHU MAZ 

 5022 SHRI RPRASAD LDC 	3 

 5197 SHRI A.R.PAUL W/N 

It 

£ 

- 	\ 

t4J 

2 
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S/I\Jo. P/No. Name Desçn. 

54], 521.2 SHRI P.N. 	SINGH LIDC 	(0) 

553 5213 SEIRI L.N. SHARNA WIN 

561 5215 SHRI S.N. MAHATO MAZ 

573 5216, SHRI NAR SINGH BEHRA MAZ 

58] 5270 SHRI D.SS0NAR MAZ 

593 5315 SHRI V. 	KLIMAR wiIi 

601 5318 SHRI K.EcCHHETRI W/N 

613 5319 SHRI N.N.GOUR W/N 

623 5320 SHRI L.B.ROY W/N 

63] 5312 SHRI B.S. 	SUBEDI MAZ 

64 5329 SHRI VIDYA RAI W/N 

653 5338 SHRI K.DRAO MAZ 

661 5357 SHRI C.K. RAJWAR MAZ 

673 5375 SHRI RAMSAKAL RAJWAR LDC(S) 

68] 5414 SHRI BANARSI SINGH MAZ 

693 5526 SHRI I<RISHNA PASWAN MAZ 

701 551 SHRI KAMALUDDIN W/N 

711 5575 SHRI MUSLIM MI VAN W/N 

721 5584 SHRI BISHNU LAL CHETRI W/ll 

733 5705 SHRI JOGENDER SAH COOK 

741 5755 SHRI 6R,KORI MAZ 

753 5833 	• SHRI MOOLCHAND MAZ 

761 5842 SHRI S.S. GUPTA NAZ 

771 5898 SHRI NAZIER REHMAN COOK 

781 5986 SHRI CJ.,VERMA W/N 

79] 6005 SHRI B.C•.BARUAH W/N 

801 6036 SHRI B.C.NATH CLEANER 

813 6040 SMT REKHA GUPTA PEON 

821 6102 SHRI DADIRAM SHARMA WIN 

831 6196 SHRI KRISHNA 	SHARNA W/N 

843 6198 'SHRI S.N. SHARMA W/N 

H 
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853 6199 SHRI SANJAY KIJNAR SINGH W/N 

863 6200 SHRI B.C. 	SEAL W/N 

873 6201 SHRI NONTAJ AL.I W/N 

883 6202 SHRI JITU DAS W/N 

893 6203 SRI DEBASHIS SENGUPTA W/N 

901 6224 SRI IIOHAN THAPA W/N 

913 8002 SRI CHUNILAL RAM LDC(S) 

92] 8148 SRI PRADIP KUMAR FRASAD LDC(0) 

93 8160 ' Sahas Nath Pradhán LDC(0) 

943 8182 * Fradip Baruah UDC 

951 9230 Debasish Chovdhury LDC(0) 

963 8272 Udit. 	Pa]. 	Naç LDC(0) 

971 8429 '' Neeraj Jain LDC(0) 

981 8445 ' Joy Das -do- 

993 12270 '' Ram Prasad W/By 

1003 12271 '' Ram Chandra. Saha Tea-Maker 

1013 1941 '' 
Fhool Chandra SK-I 

1023 2200 '' A P Diedi 9K-Il 

1033 3888 Bhola Nath Maz 

1043 3949 '' Ram Ashan Nail 

1053 4150 ' R K Paul Maz 

1063 4199 " Anand Icumar Peon 

1071 4364 '' D R Singh 9K-1I 

1083 4614 " R S Yadav Peon 

1091 4719 ',' P C Verma Maz 

1103 4728 '' Nata Frasad -dc- 

lii] 4926 ' R C Praiapati W/N 

1121 5267 '' N P Sinyh W/N 

1133 5443 '' Shivji Vadav Maz 

1143 5999 " Antu Ram 

1153 8255 " Binad Kumar LDC(0) 

1163 1400 '' 3 	G'oçjoi Sec 
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1173 8159 '' 	 Smrity Chaudhury LDC(0) 

1183 2753 T K Das LDC(U) 

1193 6197 T B Karki WIN 

1:203 4661 Raj Kumar LDC(S) 

1213 1840 " 	 A Roy 3K-I1 

1223 4754 Chandan Sarkar Naz 

1233 4754 . 	 T Mukherjee UDC 

1243 1729 " 	 M A Koshy 3K-I1 

125], 2219 '' 	 N C Bahqera SI::HIII 

1263 . '' 	K K flandal Acct 

1271 '' 	Nehavir Kasman LDC 

1281 '' 	 RajU Frasad Maz 

1291 . '' 	Hari Nth Ma 

1301 Ram Bilas Maz 

1311 '' 	 Ganesh Sahu Maz 

121 'S 	Narayan Maz 

1331 '' 	 Inü 	F'sjan N,az 

.1341 " 	 Ramesh Yadav LDC 

1331 T 13 KRao LDC 

• Applicants.  

Now 	all 	the applicants 	are 

workinq 	under the 	Area 	Manager, 

Canteen 	Store Department 	Area 

Depot 	Army 	Supply 	Depot 	Road 

FO-Dimapur, NaqalancL 

-AND-- 



NA 

6 

13 	LInion Of India q  

represented by the Secretary 

to the Government of Indiaq 

Ministry of Dyfencej New DeEhi 

23 	The General Manager,  

Canteen Store Department 4  

'ADELPH]: 119 Maharshi Karve Road 

Mumhai4ø2ø 

33 	The Regional Manager (East) 

Can teen Store Department 

P.O.- Satqaon q  Narenqi 4  

Guwahati., 

43 	The Area Manacjer,  

Canteen Store Department 1  

Area Depot 4  Army Supply Depot Road 4  

P.O- Dimapur 4  Naqa].and, 

Respandents 

DETAILS OF THE APFLICATI0N 

1 	PARTICULARS OF THE ORDER AGAINST t4HICH THE 

APPLICATION IS MADE 

This 	instant 	application 	is 	made 	for 	up 

gradation and revised Scale of Field Service 

COncession Allowance of the applicants as per Fifth 

Pay Commisston Recommendation 
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21 	JURISDICTION OF THE TRII3UNAL 

The applicants declare 	that 	the subject 

matter a-f 	the. instant application 	is 	ithin 	the 

jurisdiction of the Honbie TribunaL 

33 	LIMITATION 

The applicants 	further 	declare 	that 	the 

application is within the limitation period 

prescribed under Section 21 of the Administrative 

Tribunal Act 4  1983 

4] 	FACTS OF THE CASE 

Facts of 	the case in 	brie-F are given 

below 

41 	That 	your humble 	applicants 	are citizens of 

India 	and 	as 	such,, 	they 	are 	entitled to 	all the 

rights 	and privileges 	guaranteed under the 

Constitution of 	India 	The 	applicants 	are all 

Defene 	Civilian Employees 	serving under the 

Ministry 	of Defence 	at 	Dirnapur in 	Nagaland 

&ince a long time0 

4..2 That your applicants beg to state that all the 

applicants are serving under the The Area 

Mcnager q  Canteen Store Department 4  Area Depot 4  

Army Supply Depot Road 5  P.O.— Dimapur,  

Naqaland0 



1 

4 3 That your app]. icants beg to state that they 

have qot common qrlevances Common cause of 

act.i.on and the nature of rd ief prayed for is 

also same and s:.imi lar and hence having regard 

to the facts and circumstances they in tend 

prefer this appi iction Jointly and accordingly 

they pray for grant of permission under Rule 

4(5) (a) of the Central Aciministrative Tribunal 

procedure) Rules 1987 to move this app lic:ation 

Jo .i n t 1 y 

44T That your applicants beg to state that under 

the Government of India various orders q  Memosq 

Circu].ars q  these Defence Civilian Employees who 

are serving in Field Areas inc ludincj Naga land. 1  

Manipur, are e3.igihle for certain benefits due 

to involving risk of life along with Armed 

Force 	persornel 	These 	Defence 	Civilian 

Employees 	are 	facing 	imninent 	host.ilities 	in 

these 	hi ii y 	Areas 	risk :inq 	their 	1. ives 	in 

supporting 	the 	a r m y 	personnel 	development 

there 

4.5 That your applicants beg to state that these 

Defence Civilian Employees are entitled to get 

the benefit of Field Service Concession and 

also Allowance as per various Government 

Circulars 	and 	orderel 	Accordinqiy, 	your 

applicants 	ear]. icr 	filed 	an 	Original 

Appl icaton No D.A.:69 of 1996 before this 

Hon' ble Tribunal for payment of Field Service 

Concession Al lowance The Hon bie Tr.ihuria 1 was 
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p].eased 	to 	pass 	a 	jLtdgment 	on 	10-06-1997 

alonwith -  series of similar cases allowing the 

applicants' case for payment of Field Service 

Concession Allowance. As per the iudcjment of 

the Hon'ble Tribuna]. the Respondents paid the 

Field Service Concéssior Allowance to the 

applicants till date as per 4 th  Pay Commission 

Recommendation. The applicants are enjoyinçj - 

this benefit till today. 

Annxure-A is the 	photocopy of judqment 

and order dated 10-06-1997 passed in O.A. 

269/96 alongwith the other cases. 

4.6 	That 	your 	applicants 	beçj 	to 	state that 	they 

,fiied 	representation 	and 	also 	made verbal 

requests 	to 	the 	Respondent 	No. 	it 	for payment 	of 

Field 	Service 	Concession 	Allowance at 	the 

revised 	rate 	as 	admissible 	under 	the Fifth 	Pay 

Commission 	with 	effect 	from 	1st 	May 1999. 	The 

Respondent 	No. 	4 	vide 	his 	reminder No. 

DPD/EST/FSC/961 	dated 	22nd 	September 	2000 

requested 	the 	Respondent 	Nos. 	2 	and 	3 for 	early 

revision 	of 	Field 	Service 	Concession Allowance 

rate. 	The 	Respondent 	No. 	2 	vide 	his letter 	No. 

REF 	No. 	3/ADMN/t--9 	1791/ 	dated 	19-12-2000 has 

recommended 	the 	Revised 	Pay 	Scale and 	Field 

Area 	Allowance 	to 	the 	Canteen 	Store Department 

Employees. 	The 	copies 	of 	the 	letters are 	also 

sent 	to 	All 	Indid 	C.S.D.Officers' Associatibn 

C.S.D. 	Employees 	Unionq 	C.S.D. Workers 

Association, 

1 T 
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In the mean time r  the Respondent No, 4 

sent. a Telex Message to the Respondent No. 2 

requestng him f o r early payment of revised 

rate of Field Service Concession Allowance with 

effect from 1st  May 1999. The Respondent No. 4 

also submitted before the Respondent No. 2 the 

revised Field Service Allowance rate to the 

civilian employees working in Field Areas of 

Dimapur, Nagaland as per letter No. DPD/0020/ 

20/Est/198 dated 16-03--201. •The Respon-dent 

No, 4 again requested the Respondent No, 2 for 

approval of revised rate of Field Service 

Concession Allowance to the applicants vide his 

letter dated 20-3-2001, After that the 

Respondent No. 2 sent a reminder No. 3 to the 

Board of Control Canteen service New Delhi for 

early payment of revised rate of Field Service 

Concession Allowance to the applicants vide his 

letter dated 1-04-201, The Office of the 

Respondent No. 2 has also iud a letter to 

the Office of the Respondent No, 4 vide 

reference No. 6 D/PR/FAA/551 dated 18/24 April 

2001. in this letter it has been state that 

revised i- ate of Field Service Concession 

Allowance will be paid to the applicants on 

receipt f clarification -From the Board of 

Control. The Respondent No. 4 vide his letter 

No. DF'D/002/20/Est/849 dated 14-09-21 has 

also requested the Respondent No. 2 for early 

payment of revised rate of Field Service 

Concession 	Allowance. 	But 	till 	today 	the 

Respondents are not paying the revised rate of 
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Field 	Service 	Concession 	Allowance 	to 	the 

appiicants Hence finding no other alternative 

the applicants approached this Hon'ble Tribunal 

for seeking Justice in this matters 

Annexure--B is the photocopy of it.ter No.. 

DPD/Est/FSC/96 dated 229-2.. 

Annexure--C is the photcopy of .Reference 

No.. 3/ADMN/B-9/1791 datec.1S-12--2ØØ. 

Annexure-D is the photocopy Teie> Message 

dated 02-2001.. 

Annexure-E is the photocopy of letter No.. 

DPD/002/2/Est/1980 dated 16-03-201 

Annexure-F is the photocopy of Letter No.. 

DPD/020/2/Est/2008 dated 232001 

Annexure-6 is the photocopy of letter No.. 

REF 	No.. 	3/ADMN/B-1/1634 	(FC)/1958 	dated 

1-ø4-2øøi.. 

Annexure-H is 	the photocopy of Ref.. - No.. 

SD/PR/FAA/E55i 'dated 18-04--21. 

Annexure-I is the photocopy of letter No.. 

DPD/020/20/Est/849 dated 14-08-21.. 
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47 That your applicants heq to state that the non-

payment of revised rate of Field Srvice 

Concession Allowance to the applicants as per 

Fifth Pay Commissioner Recommendation is highly 

illegal q  arbitrary, unfair and violative of 'the 

principle of natural justice as well as 

fundamental rights of the applicants. 

48 That your applicants beg to state tht the Army 

Personnel who are working along with the 

applicants are enjyinq the revised rte of 

Field Service Concession Allowance as per Fifth 

Pay .  Commission Recommendation with effect from 

i May 1999 But the Respondents with a 

motive behind discriminated your applicants by 

payinq the Field Service Coricesion Al lowance 

at the old rate that is as per 4th  Pay 

commission, 

A. 9 That 	your 	applicants 	submit 	that 	the 

Respondents 	have 	resorted 	the 	colourable 

• exercise of power to deprive the applicants 

from their legitimate due. The actions of the 

Respondents are arbitrary and whimsical. 

4.1 That this application is filed hona fide and 

for the ends of justice. 

5. 	GROUNDS FOR RELIEF WITH LEGAL PROVISION 



* 
I 
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For thatq the action of the Respondents 

are 	highly 	iiieçjalq 	arbitrary 	and 

violative of the prncipie of natural. 

Jutice as well as the fuhdamental riqhts 

of the appiicants 

52 	For 	that, 	the 	applicants 	are 	Defence 

Civilian Employees serving in Nagaland and 

attached with the armed force 

personal who are deployed in the Field 

Areas for. operational requirement facing 

the immense hostilities and also facing 

risk of life along with the armed forces, •  

as such, they are entitled to get the 

revised Yate of Field Service Concession 

allowance as per recommendation of Fifth 

Pay Commission and as such, the same 

cannot 	be 	discriminated 	with 	the 	Armed 

Force Personnel 

• 	5.3 	For 	that 	the 	Field 	Service 	Concession 

Allowance 	was 	not 	obtained 	by 	the 

applicants by any fraudulent means but the 

respondents 	after 	accepting 	the 	judgment 

of 	the 	Hon'bie 	Central 	Administrative 

Tribunal. • (uwahati Bench. Guwahati and 

also accepting the Honble Supreme Courts 

Judgment they are paying the Field Service 

Concession Allowance to the Civilian 

Employee of Canteen Store Departments 
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E54 	For the, in any view of the matter the 

action 	of 	the 	responder1ts 	are 	not 

sustainable in the eye of iaw.  

The appiic:ants crave leave of this Honhle 

Tribunal to advance further grounds at the 

time of hearing of this instant 

appiication. 

6. 	DETAILS OF REMEDIES EXHAiiSTED 

That there is no other aitrnative and 

efficacious 	remedy 	available 	to 	the 

áppl icants 	except 	invoking 	the 	J urisdic- 

t.ion of this Honble Tribunal under 

Section 19 of the Administrative Tribunal 

Act, 1985.  

7 	 MATTERS NOT PREVIOUSLY FILED OR 

PENDING IN ANY OTHER COURT 

• 	 That the applicants further declare that 

• 	 they have not filed any application, vrit 

petition or suit, in respect of the subject 

matter of the instant application before 

any other CoL.Irt 	authority, nor any such 

applica--tion, 	writ 	petition 	or 	suit 	is 

pending before any of thm 

EL, 	RELIEF SOUGHT FOR 

-- 

,1 



e..i 

r 

E3.,2 

9.. 

Under the -facts and circumstances 

stated above the applicants most 

respecfuliy prayed that your Lordship may 

be pleased to admit this petition s  ca].i 

for the records and issue rule to show 

cause as to why the relief prayed for 

should not be qranted to the appiiants 

and if any cause or causes are shown by 

the Respondents then after hearing the 

application this - Hon'ble Tribunal may be 

pleased to pass any order or orders as 

your Lordships may deem -fit and proper and 

may be pleaseci to direct the respondents 

to give the following reliefs.. 

That the Hon'hle Tribunal may he pleased 

to direct the respondents to g:ive revised 

rate of Field Service Concession Aliwance 

to the applicnt with effect from 1st  May 

1199 as per Fifth Pay Commission 

Recombination.. 

To pass any other order or orders as deem 

fit and proper bythe Hon'ble Tribunal.. 

Cost of the case.. 

INTERIM ORDER PRAYED FORE 

t 

a 

E..3 
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The 	applicants 	do 	not 	seek a n y 	interim 

relief 	at 	this 	stae. the 	Hon'ble 

Tribunal 	if 	desires q 	may 	be pleased 	to 

pass 	any 	order 	or 	orders 	as deem 	fit 	and 

proper.  

10. 	Application 	Is Filed Throuçjh 

dvocat. 

ii 	Particulars 	of 	I.F.,O. 	0 

i:p.o. 	NO; 

Date Of 	Issue 	\7 	, 
Issued from 

Payable at 

12 	LIST OF ENCLOSURES 

As stated above. 

Verification., 

14 
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VERIFICATION 

I 	Shri Nomal Chandra Das 5  P No 	IQ 

Applicant No 	l 	Working as peon in the Office of 

the The 	 . 	 Area Flanager q  Canteen 

Store Department 	Area Depot 	Army Supply Depot 

Road P.O.- Dimapur, Nagaland as authorised by the 

other applicants do hereby solemnly verify that the 

statements made in paragraphs $(.c 

are 	true 	to 	my 	knoledqe 

those made in paragraphs 
Lt.  S 	

CIL. 
 

are 	beinq 	matters 	of 	records 

are true to information derived, there-From which I 

believe to he true and those made in paragraph 

are true to my legal advice and rest are my humble 

subnissions before this Hon'ble Tribunal I have not 

suppressed any material facts 

And I sign this veri.fication today on this. 

clay of 	 at c3uwahati. 	 / 

Dec larant 

/ 
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/ 	 L3y Advocate Mr. S Aix, learned 	(.. G 	C 
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Y.0 	 The 	above 	applications 	involve 	COfflutiOn 

questions of ,  law and imxlar tacto therefore WC are 

disposing of all the applxcat.ojis by this common 

order. The facts are; 

, 	 2 	' 	All the applicants are Group XIX & 1V 1  
I 

Civilian 	Cmployees 	serving 	under 	Lhe 	Deicncp •c 	:.. 
.. 	 .: 	

. 

I 	Department since long time. They are now osLc3 in 

	

. ..:j 	. .1 	 . 	 .. 

i 

	

•WY 	,.1iafld. 	The 	npp ICZ%nt!J 	ttnto 	LhtL 	Coil L 	I 

Government by various circu1at 	gave directions LhaL 
14 

the Civilian Cmpicyee3 Jerviny undet the D( 1nce 

Department 
l ; J 

x. in Magalaud are eligible, tar Certain benefiLs 

risk of their lite 	They Lurther 	Late 

as per the various 	oLnmenL ciLcuiI 	and 

::i: 	 a: ::5 	
LI:: ' 

	

ç?\ 	it 

Al per 	the 	Government 	1eL1e 	 zlo 	3/1/AC/!' l 	
0 

,3 ()<D(Pay)/scrviceJ daed 13 	I994 Lhe appIicanL; 
0 
 (''.• 	

h' 	. 	 0 	
1 Clvi .1 inn 	 i: 	 1ii'1&I 

	

0 	
•.anc] at present potd in 	ay310 arc en'titlU to 

0 	
benefit 	o t 	Field 	crv 4ice Coin:e:;:; ion. 	III  
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- 	 }P.?cc:I rcqucou 	
id doiiiad:i ttic re3poncJcn(.0 Iuivc 	 ( 

	

,.. 	. 	 the sici.benetit. Hence. the prcoiit 
I

. 	

4 	 , 	 - 	 . 	 'S 	 •' 

application .  

.. 	. 	 . 3.; . • 	 We have heard learned coun3el appcar2.ng jOfl • , 

ANN 
ijo . 	' Ii 	 . 	 , 	

fl.; 	•, 

- if oC erQ 1I)p1iCQflL 	nd 13L 	iU, leotned Sr  
CG.S.C. Learned coun 3c ~ .L lor the tpp1icnt 	ubniU3 . 	• 	 . 	 'i 	, 

. 	
I; ' 

 IN 
thL Lhe prc..scn coc ore covcrc) by t.he dccionb ot Lhi 	' 

' 	 ,, 	
•: 	•, 	 • t 	 . 	 : 	

, 	• 	• 

":', • • Tribunal namely, 	• • 	fle dec., sion o1 O.A. 103. 124 & 
. 	 . 	 . 	. 	. 	 . 

.... :, •. • -. : 
	24 .U . 1995 .    	by th 	sid OrJCL 	thiei 

Tribuna1chrectedtIe respondents to give the bone fit  
to  

t 	 4ofiEield Servce Concosions to the applicantu oC the 

I  
alove 	•tso, 	Original 	Applications. 	ihe 	preent .. 

cl

t  

applicants are also similarly situated anc3 so Lhey 
( 	 .. 	 . 

	

4• I. 	 ,. 	I 	 . • 	are also •.entitlecl to the said benefit. 	Loarned 
• 	•;•• 	 I  

counsel tor. the 'applicz%fl 	U 	r t3 CL'tho 	uubniita LliliL. in 

3pite ot repeated rcquesç9 and demands respondenta 

	

I' 	 4 *  

.' , .have,tiilnow denied such. . benefit to the presont . :. 

• 	 .. 	 - 

) applicants 	which 	is 	not 	only 	arbiLrary, 

I 	 I 	

1 

4 di.scrirninatory but also unreasonable and unfair. 	M. 

r 	I? 	 I 	 I 

All, learned Sr C. C S C. 	very i.ciirly Coflccdci thaL 

'. 

this Tribunal in similar facts and circuinstanCQ oL 

ithe case directed the authority to give such benefit 
If 

o those applicants and hr. Au also contirms that the 

' : .:: :5:1 £ r t ho p3 L tie3 
01 

	

kk  
PC U b 	CL I. ho 	.Qi 	 U 	h Ci O1fl 	s 	h 

it 

t cases a r e covered by L he d cc 810 n of L 

	

..l:TruRa 	passed in O.A. 	124/95 and 	Zt/ 

	

..•.:} 	• 	 • 	 - 	
Ju 

ii 	 therefore we direct the Le3pol2dCflLS to pay lie 
• 	 . 	 . • 	

. 

4.4 	• • 	 • 	 • 	 . 	 - 	

. I I', 	'I 	 . - 

Service Concession to the present applicants. Thi1.. 

Mu 
: 	

: 	 . 	 • 

I. 

	

( 	 I •_  
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LPD/iST/FSC/ 9/ 	 asept2OoO, 

suB 	nvisiox,  OI' FIEth SiWXC$.; 
CONCESSIO)..E.F 1STMA. 

ur letter , PD/ZST /Isc/y,o t.2n Aug!2x 
and 11O.lettr 	3/Adn/B1/1791/3296 dt16th Au'2QOO 

:.. 	 .1 
?leosebejnfornédtbat we bvo not recàied any 

irtLwit Lou regaz'ding iC matter. The atsf i a prvnsin 
• h trd for,  e rly pyirnt ao i other Do prtment the 

onp1oyaes have Got the payment on rvied F$C rate 

You ore thamtoro roquotted to expodit.tho nttor 
• and pay betoro Divalifestjval. Your word of confirrnation 

is requo atQcL 	 I 	 • 

•:( R,.SAINA ) 
nc1 : ala 	 ARA IW&E 

CC This DOM ( F&A) 

nrrent for oarly pymnt. 
CC :'THER.I() 

CSD 	 _ 	aXe : 	&te d to kind • 	 • 	• Lute rvane in the matter, 

- 
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: 	
/Re:.No. 3/Adxnn/B...911791/ 	 nate s/ '  Dec t 20Co. 

I' 
CSD ORDER • NO . i712 000  

	

, 	'.;: 	• 	-- 	•:- 	 ' 	
'UI PART z PERfl0NNEL & ADMINISTRATION 	.. . : 	

• ,;• I
I 

	

	• : 	• 	 ' 	 . 	 . 	 . 	

0 	' :., 	I . 	 , 	 . 	 . : 	 • 	 . 	 . 	 . 	S  

I SUB $ IMoVAI, o' ANOMALIES ARXSINo rRoM THE 
, 	 IMPLEMENTATION OF THE RCVISED PAY SCAIZ.S AND 

it AU4OWANCES CONS 1QUENT TO THE V C 	' 	 I 
RECOMMENDATIONS PIELD AREA ALUMANLE HIOHR 

	

l  k 	ALTflJDE ALLOWANCE AND SPECIAL COMPENSATORY 1 
I 	 COUNTER rNS'URGENCY ALWqA.NCE REG. 

Wt $10 ,

copyôf Govt. of India, -Mini3try of Defence letter No. f 
l(2 6 )/97/XX/D(pay/3ervjcos) dated 29th February, 2000 on tho above 

,`it. 	ia. reprodticed a13 Annexttre A' to this CSD Order. 

1' 

I 	 I 	I 	 (D S S1.JMA ) 	 I  I 4;, 	
ST GEL MANAOER(A) 

I 	
POR GENERAL MANAGER I 

pIsmIo& Vl' 

1. The 30c re tary, 2OCC3 0  Nev Deli 	 ( 2 copies es oh ) 
2, GM 	 ( 1 copy each ) 
34 	Jit 1/7GM ZI 	 ( 	 ) 

A].]. DGMS/AGM8/I4arLagern at HO 	 ( 	 I 
A11RMa 	 ( 	$ 	

I 	) 
6 6  AU Depot Manager/Base 	 ( 4 cop1eeach ) 
7. HO Accounts Branch 	 ( S copies each ) 
8, Al]. otherIbranchea at HO 	 ( 1 copy, each 	) 	

I 

9. 	CDA(CSD) 	 ( 	 ) 4 II 	 I 	tt'  '104 LAO 	 ( 	 w 
I 	116 Sub Group B1/2/A..1/A...2/B.i8/C..3 	( 	 ) 

AJiO(Adran) 	 ( 	K 	N 	) 	 r 
All India CSI) Officers Association 	( 	 N 	) 	I 41 

141 CSD Employees Union 	 ') ' 
15, CSD Workers Association  

* DGM(Base)/Depot Manager will provide on' -' copy each to 
tJnion/Assocjatjoyi Branch if exist at their 

I •#-4' 	 ----------------------------------------- - 	-- - 	 -. 	' 
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)RE A • TO CSD ORDER NO • 1 J2 000 DATED 1 	/2000 

'. 	 NU I(2()/')7/X X/l )( I':iy/ei 
IIIIICiit ifi 

- 	 . 	M nktiy , (• 1)e I•ii cc 

New Delhi-i LU 011, ditcd the 29th cbiiiaiy, 2000 

r 1( 

'he Chic1oruc Army Stall,., ' 	 . _
iy 
lt 

1 he ChicCofU Air Stall, 	 l 
1 Iiie Chief of the Naval Staff 

Subject : Reinyj 	nfl onip1L 	nt- llj 	front flip I 	 r. 
......................................................

uPi of me - 	revised PY 5CICS nimU 1`1110WAtiCtS C0113cquesut to th-cVC 
l'CCUInhlieIidntluii 	IleltJ Aren Allummec, lllh Aldifidti AlIowunc 	 'II 'tcl Siiciii 	u.I 2 Ip3ntury (.vtt'i(er I I1Stt*jvIt()' Af1u'itn- Leg. 

- 	 . 	 . 	

S 	 - 	 - 	 . 	 . 

Sir, 	 I 	t 	 1 

I i 	diccicd to refer to this Ministry's lcUcr  3(4)/97/D(Pny/Sci vIcc) both tLitcd 8I 1998 nntl to st5i 	lhnl Ilic ISSIIL icg ii mlii 	cci tutu illuolnuhics nrisiiig;ftiii dic iniplcn'cuititUoij .of. reVketl py 	cuile 	mitt u%llIJwnhlec : ; CQI)sc(It%cu1( o the V C1'C nwr! 	i.cci COnStJCI ed in (he 1l•i( of the ICCI)II1j)lCIi(l%(j()1iS C Iti Coiiiiui lice specially COI1SLI(LIICtI ou (tic nbovc sul)jccL mid ii its been decided 111111 (lie 
lcv/iug shall be (lie . rates or Field Arca Allowance 11 i1i Al Ii Itide Al luwui icc and 
Special Colnpcnst(ory Counlcr I l's''rgcncy Allowancc - 

lilE 1 	E&ALLS) WAN L 

tthj\ 	JTh-iU1imj  
_Lcn . 	

(Ai.u,t.lt, pvi i1141u1111) LA. Cot, and Above and quivaku,t 	412UO2trn 	1,0(10 
l Major & !quivalciu 	 3,880 p2,400 	 93(1 

Cnpain &Equivalciut 	 1 ccn (1 

•11 I 
, Lucutcnan & Cutvalcnt 3 	)') 	2,1 .. 	 t) fW 
.JCOs and Ecluivatctit 	2.910 	1,801) 	. (31) 	 J4 

I 	I I taviI(Llr &Eqiuvdcut 	l,9l0 	1 200 	40 	
111 

Sep/N k & Lqu uvi lciit 	 1,020 	1 (1(10 	 4 ()O 

p 	
( nuiltt 	2/ 	I 

ll ! 
-- - - -, 	, 	 .... 	

'! --- 
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	 INI TH CTRAL DMIN. RATVE TRIBUNAL 

	

AM 	
GUWAHATI BCH : : GUWAHTI 

¶ertf 

In the matter of ; 

0.AN0. 57 of 2002 

$hri Nomal Ch. Das & Ors. 

Union of India & Ors. 

4ritten Statements for and on behalf of Respondents 

Nos. 1. 2, 3 and 4. 

I, Mohar Singh, Regional Manager(a5t), Canteen 

Stores Department, C.S.Da Depot Complex, Narangi, 

Guwahat - 781027, do hereby solemnly affirm and say s i  

follows 

1. 	That I am the Regional Manager(East)s canteen 

Stores Department, Manager, .Guwahati and Respondent No93 

in the case. 1 have gone through a copy of the aliCati0fl 

served on me and have understood the contents thereof. 

Save and except whatever is specifically admitted in 

this written statement, the other contentiOnS and state- 

ments may be deemed to have been denied and the applicants 

should be put to strict proof of whatever they claim to. 

the contrary. I am authorised and competent to file this 

written statement on behalf of all the respondents. 



4 

1" 2 - 

That the respondents have no comments to the 

statements made in paragraphs 1, 2, 3, 4.3 and 4.4 of the 

application. 

That the respondents admit that the statements 

made in paragraphs 4.1 and 4.2 of the application are 

correct. 

That the respondents beg to state that the 

statements made In paragraph 4.5 of the application being 

matter of record are admitted to be correct. 

That with r4ard to the statements made in para-

graph 4.6 of the application the respondents beg to state 

that the consequent to the directIpn of Hon'bie Tribunal 

Guwahati Bench vide order dated 10.6.97 in O.A. No.269/96, 

Government of india, Ministry of De±erice vide order No. 

95257/Q/B0CCS/2149/DMQV)/98 dated 05.08.98 extended the 

field service concession to the employees of CSD serving in 

FielVModified field Areas as applicable to Defence Civilian 

employees of Ministry of Defence. 

A copy of the Government order dated 5.8.98 is 

annexed hereto and marked as Annexure - 1. 

The rate of Field Service Concession applicable to sevice 

personnel Army, Navy and ;$z Force)Ias been revised vide 

Ministry, of Defence, order No. . 1(26)/97/XX/D(Pay/Service) 

dated 29.2.2000. Copy of the order has been annexed as 

nnexure -C to the OA. However, there is no separate Governifien' 

order issued by the Ministry for payment of the Field Con-

cession at revised rate to Civilian employees of the Ministry 

/ 



- 

4- 

-3- 

of Defence serving the Field/Modified field areas as has 

been done earlier vide order dated 05.08.1998. Due to 

non-availability of separate order applicable to civilian 

employees specifying the pay scale/rank equivalent to that 

of the service personnel, the respondents cannot release. 

I h"payment at revised rates. On the basis of the repre- 

tation and letters received from the applicants the 

respondents have taken up the matter with AGs Brnch Army 

HQs and DDGCS office, New Delhi. to intimate as to whether 

any Government order for payment of the revised rate of 

Field Service Concession to civilian employees of Ministry 

of Defence is available. Howver, so far the respondents 

did not receive any positive reply. Copies of letter No. 

3/AdITVB_1/1634/(FC)/5049 dated 10.08.2001, 3/AdrrVB-1/1634/ 

(FC)/5494 dated 13.09.2001, 3/Adrrv'B-1/1634(FC)/6561 dated 

16.11.2001and No.3/AthVB-l/1634/(FC)/7012 dated 19.12.2001 	- 

are annexed hereto and marked as Annexure 2, 3 0  4 and 5 

respectively. The respondents have also made efforts to 

1 find out from defence establishments located at Dimapur, 
Narangi, Misamari, B.D. Bari and Leh the rate of allowance 

being paid to the civilian employees like MS. A.Ll the CSD 

Depots located at their stations intimated that revised 

rates of Field Service Concession are not being paid to the 

civilian employees of MES. 

6. 	That with regard to the statements made in paragraphs 

4.7 of the application the respondents beg to state that 

there is no Government order for payment of revised rate of 

Field Service Concession to the applicants, hence there is 
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0 question of denial of justice. 

That with regard to the statements made in para- 

raph 4.8 of the application the respondents beg to state that 

there is a Government order dated 09.02.2000 for payment 

the Field Service Concession at revised rates for service 

sonnel, they are being paid whereas there is no separate 

order applicable to civilian employees serving at the speci-

fied areas for payment of the Field Service Concession at 

revised rate. 

That the statements made in paragraphs 4.9 and 4.10 

of the application are denied. 

That with regard to the statements made in paragraph 

5 of the application the respondents beg to state that the 

respondents have not done any injustice or discrimination 

to the applicants as alleged. 

That the respondents have no cornents to the state- 

ments made in paragraphs 6, 7, 8, 9, 10, 11 and 12 of the 

application. 

That the applicants are not entitled to any relief 

sought for the alicatiOn and the same is liable to be 

dismissed with costs. Moreso, when the applicants have 

failed to even annee copy of Government order, if any, 

revising the rate of Field Service Concession in respect 

of civilian cmployees of the Ministry of Defence, which 

would be applicable to the applicants also. 

Verification.... 

I - 
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V E R I F I C A T I 0 N 

I, Mohar Singh, presently working as Regional 

Manager, Canteen Stores Department C.S.D. Depot, Narangi, 

•Guwahati being duly authorised and compotent to sign this 

verification, do hereby soJ.erirly affirm and state that the 

statements made in paragraphs I - If j- 	- /0 of the 

application are true to my 1owledge and belief, those made 

in paragraphs 5 	* 7 	being matter of record are 

true to my information derLved there from and those made in 

the rest are hurtle submission before the Hon'ble Tribunal. 

I have not suppressed any material facts. 

And I sign this verification on this the 

5h day of May, 2002, at Guwahati. 

r 

*oMF'Maaagev (Eu!) 
Canteen Store; Department 	-. 

Oavt. of 1nda, Ministry of Defue 
Govshati 



- No. • 	' 	
of  • 	 'Ministry of Defence 

New Delhj the 05th August, 1993. 

To 	-, 	 -: 	 • 
0 	 The 'Secretary9 

	

'f 	•. 	' Bor of Control 
Canterj Services 

	

H 	' 	i 	. Roorn No.16,  
Church ROOd , 	- - 	 ;• 
Ne w De lh 1-- 110. OOi. 

'Subject 	Field Serv iciaConcessions to Caiei -. 

 

Stores Deprtme 	empioy 	Vin in the newly defjçj Fie1d/f4 iCjrJ ild Areas. 

ir 

'I a directed 'to refer to linistry of. Defence • 	
letters.No. 3726/AG/p 3(à;)/9O/D(pa/ervjce 
i3-194, No. 

,'. B/37269/AG PS 3(a)/i65/D(pay/Servjce • doted 3 	 14o.2/37259/Ac;/pg 3(a)/730/ dated 17 .95; No 1 (22)/97/D(pay/Svic • • '..' dated 	196 and NOft3(4)//D(oay/Servi 	
) dated 13-1-90 • 	and to convey, the sanction of the ?resident to the following Field' Services Conce ioso employees of • 	

• 	Canteen Stores Departmeit serving in the newly defjned Field Area5 and MOdjfj€d Field 	eas:as enumerated ,  in. Govt letter. dated 131 94 - 

Cantn 'Store.,3 Dep artimrIntempl9y3 sPrvn thP. newly Oetined V , i1c3 Ar e a s w11 be GflL'1Ld 
• 	 , 	 ' 	

0 	

' to thCcoflce 	ioni!enetd InA'nn're IC, 	
0, 

• 	 ' 0 	

• to Govt letcr • 	

0 	 ' 	• • 	
D(Py/serjces dated 25-1-i 954. 'Cant0fl 	 -..\ 'H • 	 • 	 partoflent.;)1oyeeOs 

serving in' the , 	 ndwly defined Mod 5j 	Fjelö Areas will be H • 	
• 	'• 	entj 	to the c0 j0 	enumerated in • 	 'Appond7 	to Cok letter No.A/25751/Ac,/pss(h\v • 	 S S/2 /D(Pay/Sr/ ices) dated 2nd March 1 96g. 

• jj) - Cantee -Store5 Depr11 
cm)1oyS sorvinU in th newly dafinQd Ldjfj 	Field 	wil], - 	be entjU 	to theS •c 	Co 	5e'or (Re,otr 

• 0 

	

	
Locality) allowc and other allow ice5 a 
àdmijhie. to Lcfce. Accounts •Dep art r  

0 	

• 



ju 

- I, 	 • 

-, 

Civilian cm)1ore 	a hithc-rtof ore under 	: il: ing - 0 	

i 	 iuct ions Issued bs: this Ministry from ime to time. I{owver 1n re)ect Of C0 
C1i1Dloye • 	

serving in the newl dafjd Field Areas, Spect) 
Locality Allowance ani other • 

	

	 .5llOwancc •ere not concurrtly admissible alone 
W.ith Fjc1d/.Sr;jc -conce ss ions 

• • 
	Conse auent U2bn 	 is ions of Covernmcn On 1: he recotmc!Id5t ions of Filth Cci ro.l Py Co:mjnjon • 	 re:Latthg to 3llOwa1cS 3fld COnCe5Si0 	in rs1)C of the Officers of Army Navy & 'Air Force, tue revised rates of 9llo.nces/cc1 	as oar. • 	the Appcnd 	3ttOChrd to the letcer's No.1 (22 )/ 97/D(pay/,Sriic) aI o. (i ) /97/P(P3y1 Serv ices) dated 	01-98 will  b admissible to tho • 	 • Stor 	Departrnt emlevc -e serving.jn Newly

.11  

Defined Fjcicj 	and 	Dfjd Modifi.:!d • 	Field 	cas. 	 . 
• 0 	 . 	

- .2. 	These orders will coc 	into force from the date of. 1S5 	of this letter. 

• 	3 	Thi55' 	th conc1rr]cE of Miniry of • 	

I  Dec (Finance/Q 	tjr tD 
•1 

. 	 • 	 . 	 . 	 . 	 . 	 ' 	

0•  
Y 	

•0 

ors .faithfu1 ,,-. 

V 
( T.P. M0NDL', 	' 

• ' 	
• 	 Under 'Sccretar; to the Governrneiit of md i 
 TFIP 	301 2962. • 	Copy •o•_ 	•. 	• 0 	 , 	 - 	

' CODA, New Del1t. 
•CDA. OW (Adelphfl 119 ' 	Numbai-20 051) Mumb.j 	 0 	

0 

Jt Dir DADS, HO SC Pune Aud 	
Qfficej (Ds) Rcsjdnt AudIt CeJi, 	Olphj, Mumbj. DDGC,S - 10 copies. 	 - 	 A(J  

0 	 - 

AR Wn 

(Bait, 	 - 

£ntfe Stores Depaimmeni  
set. of 1idi&, Ministry of Dcfc. 
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.STOES 

1-85503 CASO IN 203 7 1 20/40,'42/80 
- 	iu 1 A\F R'\j) 

	

/ Re 3/Admn/a1/1634Fc 

Of 
Dte 	

(Civ)(d) 	
!t Aug 2001 

s-n c$rlçfl Army 

I 
FIELD SERVICE CONCESSION TO CIVJL/As PD FROM 

flPA, 
SER VICE ES TIMA TES, ci VILIANSFMJ 

	

ANn 	 - 

k 

--.-.' 

IN LIEU OF cOMBA TANTS 

Reference your letter No. 167291Org4 
2

(i 
dJ dated 2504.94• 

Itj brought to Your kind notice that payent is being made to the employees Depadnient posted 
in Field Area on the basj of your 

letter No. 

lG729/o4(c.) (d) dated 
25.0494 on the Subject 

A. Cisenf Auditors have raised 0
bjectj0 OflIyffi 

en! for want °f/a/es( revised c:;/far issued at Your end to all (he rnmaflds after file V(h Pay Commjssj0 

4 	

Moreover the employees Posted in field Area are press/ag herd for latest 
a/lol/l/a,?ces Therefore ou are reque5/ to frJndly send a: py of such letter addressed to all Headqu5 enabffng 

us to pay 	
Field Sejce 

Conce5st?/A// 	

to Our employees SeM,)9 a Field Areas and A4odjfled 
Field Areas like Dirnapur B 

D 8a & Masimpur Similar drcu/a, to 
LehHJh; 

Altitude AlIoLiIa/ce maya/so kindly be pro vided and ob/ie 
5 	

Please heat the mat/er as mos( urg 

N -SINGH) 
DY GERAL 

MANAGER P&A h ,   FQ 
ENELAU N

q AGER 
CC :: DGMF&A) - For 'nform atlo . 

G

P  
1u: 	

fr Lhc 	

y rd:•lU.); by rl:rlL. H 

ntcn Stocc 

a 	nstry I 	vt. of h3i- 1 , Mn  

55 
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IMP!,  M  T 

 

OF 

- 	 :1t 

pSept*200 

	

° pte. Gao. of 	
/4*(CiV) 

d1 	

(d) 

General Branch 

Jr1nY 
Tuarters 

tL 	
tVCI C010ES 

	

pI ?RO1 	
:. 

CIVILIPJIS 	 CTILThlS 

	

IN IEU .OF 	
r 

'Imoym
7H1) NCSE (BOTH pSTI) M1D LOCJL 

efereflC80 	-letter -°. 
	

..: - 

5049 dtc 	
. 

	

you.ar00fl 	
end a cpy 

.f the lateat reviSed 	
jssU at your nd to 

all the coafl aftertVth Pay 
	 o a  

enablet0 	revi 	?ield $eiC0- coi°/ 	c - 

11oa 	to our GploY0CS 	
at yield 	d - 

	

Hoii FiOid.Are 	
like pjar, B.DCari and :-' 

	

copy o 	
lar ii1ar to Leh - 

	 .: .
to  this 

0ffic 
80g ith the copy0f abOV. rfCrrd cirCUl 

or OUT fu0r 	
- 

- 	
- 	•:. 

30 	
aCC0 	

TOP PRI0' 	
: 	•- 

DY GERAL MAI  

FOR GENERAL NcER: 

c 	DGM(F&A) 	For 
c  ,• 

t 	'1 	
- CoLJ 21- 

TRON 
M*nag' (E$. 

(n Stoics DpLmeI 

Of India, Mioisuy of VC(evab  
v181c 

4 
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::.-.... 

OF 
OF 

C:\.iN1 'FlN STORES DE 

119 M K RO.U) 
1 4t() ))1 

40  

	

H c 	SeIViccs);)j\jG thaucj 	 S  

	

i''i 	 • 

CI\'Jfj.NV
. 
	PlJ) 

5' 

of tlzc Ibljowj, leUer (-,Vlllclt

SJfc p1hui1o) ale foiwi1ij hiv1j1 

	

I IRj lfl((;j ( 	
fill-1her 
	

- I 	
! 

I 	
2s 94 J Ff3-A 

	

/ 3 	

1309 	JJ) 
 15494 

	

4. 	f A G N Bznflcli
New Delhi kuer; 	l6729l•1P4 

	09. l0,2(, 	J 	1 

Ad irl  

L .L 

	

5 	1 
2. 	lu lij COHIuCCII0I1 it IS to i111601,111 you rhat Our C!1)0. 	posrej at field cas .iiid 

	

1"ij(I Are like 
Diniapuj• B D Daij and L\IasirzIj) Dep 	

arc pVeSjO haici for caly 	.• 

	

P.Iuueffl ('(J 1vj.sc. ( 1 Fijj Scjvj 	Cou esj011' AIlo 	aid JJ 
 

u(I ;ue. 	 AJtifu(lc 

 

	

(IJ Lch I)c;Jo() i\s 
such yre(iuesteI

!.s 	 encj the cpjcs of flue Goi OF(lL•r/ 	

S 	 I r 

Lua:)ju iir 
our furIhr flCCc. ac1j011 	 S 	• 	

S 	• 

	

H 	

•: 	 I 	• 	• 	

. 

31 	
Plc. 	'((lIic.,5j 	 S 	

• 	/ I.'1' 

GEN 

l /1 

	

FOj lNER 	 S  Depattmeni 	

I 

	

ntsuy of De 	 S 

	

L:flCI 	
wsh,781 	

II 	

S 

((St 	
. 	(I 	: 	F@ 	iii)uuul;L;o 	lcu 
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GOVERNMENT OF INDIA  
MINISTRY OF DEFENCE 

CANTEEN STORES DEPARTMENT 
ADELPHI', 119 M K ROAD, 

MUMBA1: 400, 020 

/Ref.No.3/Adrnn/B-1/1 634 (FC)I 7c/ 	 Dec'2001 	,•- 

000-CS 
0 (Cauteen Services)IQMG Branch 	 t 	'. 
1 3/'L-i Block 	 REMINDER -.1 
Army Head quarters, 

i DHQ P0 New Delhi :110011 	 J 

	

SUB: FIELD SERVICE CONCESSION TO CIVILIAN PAID 	 r FROM DEFENCE SERVICE E$flMATES. CIVILiANS 
rv1PLoYED IN LIEU OF COMBATANTS AND NCSE 	 : 

tI3OTH POSTED AND LOCALLY RECRUITED 

Roieronco our letter No.3tAdrnn/B-i/1634(FC)11661 dated 16.11.2001. 

h 
2. 	Yu are once again requested to send the copies of the Government orders/ 

leflers-caUed for 'iide pa —2 of our above referred letter on priority to this branch 	 II 

for our further necessa' action. 

3. 	Please treat this as MOST URGENT 

H 	IL 

(NBSINGH) 	 I • lqi 	DY.GENERAL MANAGER (P&A) 	.' 
A j(FORGENERALMANAGER 

'u\V" 	'.t\1' 

CC: 	DGM (F&A) : For information pIeae 

Lk 

,4l 7f_c9 

aegioaI ?anage (Eut 
So' Dcpat1Uefl' 

PVt. of hidui, M.iOiStTy of Dcf 	 - 

QnwahtiS1O21 


